In The Centrzl Administrative Tribunal
Calcutta Bench

OA Ne.815 of 1997

Present : Hen'ble Mr. D, Purkayastha, Judicial Member
| Hen'ble Mr. G.S. Maingi, Administrative Member

1. Tarak Nath Saha, sen eof late Iswardas Saha,
Retired Beeking Supervisor, E.Rly., Hewrah
(residing at 8, Lala Babu Lane, Chitpur, Cal.

2 Nrishingha Kumar Samanta, sen ef Late Satya
Kinkar Samanta, Retirdd Beek ing Superviser, ||
E. Rly., Howrah residing at 6C/B, Raja Peari
Mehan Boad, P.O.Uttarpara, Dist: Hooghly.
| XXX Applicants

- Versus =

1. Unien eof India, threugh Genera].Manager,
Eastern Railway, Failie Plase, Calcutta.

2. General Manager, Eastern Railway, Failie
Pﬂa@@, Calcutta.

3, Divisienal Railway Manager, Egstern Railway
Hewrah.

eeso Respendents

Fer the Applicants : Mr. S.N, Mitra, Advecate
- o Mr. B.P. {ﬁ%?;}Adtocate
Mr. P.X, Gh.Sh. A‘V.Cate

Fer t he Respondents : Mr. P.K. Arera, Advecate.

Heard en : 14-06=2000" Date of Qrder ;: 29 6 w0

/

ORDER
G.S. MAINGI, AM

In this applicatien,filed under Sectien 19 of the Adminis-
trative Tribunals Act, 1985, Shri Tarak Nath Saha and Shri Nrishingha
Kumar Samanta have claimed the fellewing reliefs :- |

a) An erder directing the respendents te fix pay of each
of the applicants at B.2050/- en 1=-12-1990 with all
censequential benefits and te pay te each eof the appli-
camts arrears as due and payable frem 1l=12-90 enwards
tegether with an interest @ 15% per annum thereen till
the date of actual payment.
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») Te direct the respendents te grant preferma premstion
te each ‘of the applicants te the pest of Beeking Super-
viser in the seale of pay eof ks,2000=3200/~ w.e.f.
3.,3.1990 with all censequential benefits including
payment ef arre.rs as due and payable with interest
@ 15% thereon frem 3.3.1990 till the date the ameunt
is actually paid. |

¢) Any sther relief as Hen'ble Tribunal may deem fit)te
grant. '
‘) Cests.

2. - Beth the applicants have retired as Beeking Supervisers

of Eastern Railway, Hewrah and they retired frem serviee en
31410-1991 and 31-12-1001 respectively en attaining the age of
superannuatien. They have mentiened abeut the service list in their
respective erders vis-a-vis with ether Beek ing Supervisers in
Eastern Réilway. It is their cententien that they were getting
lewer pay than the ether B.oking‘Supervisors whe are junier te
them which is against the Railway Rules() as the pay of senier
empleyee in the same cadre cannet be fixed at a lewer stzge in 3
scale than that which a junier empleyee is enjeying. Railway rules
previde that the pay of senier empleyee shall have te be pretectes

by stepping up of pay w@th reference to that ef junier.

3. The case was listeé fer heazring en 14-6~2CCC when .t'he
applicants threugh their sbove-gent icned 1d. Advecates and the
respondents threugh(Ehe€ir Lé. Advecste Mr. P.K. Arera centested
their respective cententiens befere the Tribunal. While the appli-.
catien hss been filed by Shri Tarsk Nath Saha aﬁd Shri Nrishinghe
Kumar Ssmanta, the re'ply. of the respendents ,évggﬁf}.mﬁ% of‘gﬂ.“
A.N, Sgha and Shri NJ. Semanta is-net clear. In seme annexures
enclesed to the reply the name ef the applicant Ne?l has been shewn
as T.N, Saha., It appearé that there mé@ be typegraphical errer

in the reply relsting te Shri T.N, Sahs and N.,K. Samante.

4, ' Buring the ceurse of the hesring the Le. AdvevateS) fer the

E@fp’h@a@{s stated that @E:ﬁy?’;{raanteé te submit seme judgement en the

isi%ue of fixatien of pay etc. Altheugh hearing teck place en
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14-6-2000, no case law has been submitteé by the Ld. Advocates fer the

.appli¢ants. It weulé be unnecessary te centinue te wait fer the case

law teo be submitted by the Ld. Advevates fer the applicants.

5. We find frem the applicastien that beth the applicants had
submitted their representatien en 1-4-1991 and 17.12-1‘/9Qéfg?which have
been placed atl Annexures~B & C respectively. But the same were net
dispésed of by }th_e Divisienal Railwair Manager whe is ene ef the res-
pendents in this azpplicatien. As ne decisien appears te have been
taken by the Divisicnal Railway Managér on the represent gtiens of C“u[
l"aeth the aﬁplicants, we consider it abselutely fit and proper@to
direct the Divisienal Ryilway Manager; Eastern Railway, Hewrah te
diSpose of the representatiens of the applicants and te pass rezseneé
an¢ spegking order en the representatiens within a peried of three
menths as it is & matter of fixatienef pay. The present applicztisn
may alse be treztee as a part ef their representaticns. Thé'y sheuld

pass the apprerriate erder within a peried ef three menths frem the

| - - |
date of cemmunication o f thfs erder and pay the interest en the arrear

ameunt payable te the zpplicants at the r ate of 12% per annum. .

Accerdingly, we dispeose of the applicstien awsrding ne cests.,
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( Govno Maln i ) ( B’o Purk aYaStha )
Member( 3 Member (J)
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